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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahabad this the 09th ef February, 2004,

Q;gainal Agglicati-n Ne. 601 ef ZODQL

Hon'ble Mr. Justice S.R. Singh, Vice=Chairman.
Hon'ble Mr. D.R. Tiwari, Member- A,

vined Kumar Yadav S/e Sri Gulab Yadav
R/e@ Tesu par, Pest Office- Mshammadpur, Hasanpur

: (Surijpﬂ.l'). Distt. Mau.

sisdsssasscAPPliicant

Ceunsel for the applicant :- Sri S.K. Chaubey
i sri A.N. Singh

VERSUS
l. Unien of India threugh the Secretary,
M/e Defence, Gevt, @f India, New Delhi.

2. Senier General Manager,
Ordnance Factery, Kalpi Read, Kanpur-208009

3. Jeint General Manager Administration,
Ordnance Facteary, Kalpi Read, Kanpur-208009.

cessseccse.RESPONdents

Ceunsel fgr the resegndents ¢=- Sri v.vV. Mishra

DL R R

By Hen'ble Mr, Justice S.R. Singh, V.C.

By letter dated 14,.,05,2002 the applicant was
offered an appeintment as Machinist Previsienally sub ject
te preductien of twe character certificates frem the
serving Gazetted efficers at the Ordnance Factery, Kanpur
en a starting pay of Rs., 2650/- per menth in the scale eof
Rs. 2650-65-3300-70-4000 4 admissikle allewances. Terms and
cenditiens of service are enumerated in the appeintment
letter dated 14.05.2002., By impugned erder dated 01.06.2002
the appeintment has been cancelled without assigning any

reasen. Despite step erder ceunter affidavit has net been

filed. We, therefere, proceed te dispese of the 0.A at the
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admissien stage itself.

2. An effer of appeintment vide letter dated 14.05.,2002
appears te have been issued after the applicant had been
selected pursuant te the interview held en 03.12.2001.

In para 4.1 of the O.A it has been asd¢erted that the

applicant appeared in the examinatien and faced the
interview held fer the purpese of selectien fer appeintment
te the pest in questien. It is submitted by the ceunsel
that ne illegality or irregularities were cemmitted in the
precess @f examination and the applicant was net given

eppertunity ef shewing cause,

3. We find substance in the submissien made by the
learned ceunsel feor the applicant. The impugned erder
having been passed witheut assigning any reasen and without
afferding any eppertunity eof shewing cause te the applicant
cannet be sustained. Accerdingly the O0.A succeeds and is
allewed. The impugned erder dated 01,06.2002 cancelling the

appeintment eef the applicant is quashed. The applicant

shall be entitled fer censequential benefits. The respendents

are hewever, given liberty te take apprepriate actien in

accerdance with law. Ne cests.,
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Member- A. VicesChairman.
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